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GeZ3eRe 0 1&2;%{ _In oo roviors ctnferradl
Yy SCCL'.L.D 10 of Dac : Faveli act, 1361
{35 of 19261), thr Contral CGova: rrenent ho raby extends to the
Union Torritory of Doam anl lagar Haveldi, the Goa, Daman
and Diu Fire Force Act, 1986{Lct Wo. 9 of 1986) as in
force in the Unicn territory of Taman ant Diu at the date
of this nctification, subject to the following modifications,
namel yse
HeDIrxICaTIONS
1. Throaghout the sck, = - :
() unless otherwise directed, for the word .
L “Govermment®, the 'xrd "Administrator® shall be
:' . substituted and theare shall also he made in any
' _ sentence in vhich the word "Administrator" occur,
such conseguential changes as the rules of
grammer may reguire: )
T ' {b) Zor the words "Goa, caman and Diu" except where
’ thaoy occur in the long title, ontcoting formula and
short title, the words "Dadra and Magar Haveli"
shall e substituta?,
2. In scction 2,~
{2) clause (2) shall bz renumbzrad as clausefaa)
thare6f, an? befure tho clause (aa) as so
) renmberad, the following clause shall be inserted,
namelys- - _ - *
"{a) P"adninistrator" means the Administrator of the
’ Union terrltorv of Dadra and Nagar Taveli
- apncainted by the.President under article

. 238 of Lnﬂ-Cons“itutlon,“-
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(ce) ocal aunthority" waans 2

In sdctlon 3,=

(2) for the words "Govarnment Fire Force", the words
"adra and Movar Havelil Pire FPoree? shall he
substltuted;

(b) for the words "by Covermment”, the words

W
-~

"by the Central Government® shall be substituted,

In section 3, for the wordsg "Consclicdated funls of

the "“Union torritory of Goa, Daman and Diu", the words

UConsgol idated fund of India" ghall be substituted.

In scction 16, ih sub-section (2), for the weord
"Coverment”, the words "Central Government" shall be
substituted.

In saction 23, f£or the word "Government”, the words
"Contral Goverment" ghall be substituted.

I
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Praliminany
1s Shart titls, awiont and Commzncanant .- (1) This nact
may bz called tha GoR Damezn and Diu Fire Force

At ? 19 36.

(2) It extends to th= whole of the nion territory
oF Dadra and Nagar Havall.

) {(3) It £hall come into force in any arsa on such
i Jate as the Administrater may by notitication in
[éates may 0€ +he CFficial Gazette, appoint an? gdiffarent/arcas
appointed anc citferant provisicns of this act and in refcrence
for differant - e ezt o et i : hich
to any such Drovisiens e the arsa or areas 1in wWilC
) _ £his Aot is in £orce shall be construeld as a referenc.
T . ' to the area or aress in which the provisicon is in

TOrof

2. Definitionse In this Act, unless the context
otherwlse recuires,—

{=} "aAmini strater? means tha Administrator of the
Union territory of Dadra and Magar Haveli
appointed by the President under article 239 of

; the Constitution. .

(aa) *Collgctor®™ mezns the Chief Officer in-charge
of Rovenue Leministration of the District and
includes acting OF afficiating Collector an?
al.so any officer apnointed By the Governmant
ro zxerclse the funeciions of the Collector;?

(b) "Dircctor/Cnlef Fire o< ficer® means the Officer |
appointed by the Central Government as
Dirncitor/Chicf Fire Officer of the Fire Sgrvice
of +the Unicn territory of Dacdra and agar Hawvael iz

T {¢) "Fire Figbhtino Froperty? inclutes

(i) Ianfs and bulldings used as Firs Stetlons:

H
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(11ii) Mosor veliiclas an® othar
uneed in connaction viith

(iv) Uniforms and mdges of s SUS
(1) "Pire Station" meaps any nost or place declare
genzrally or speciallvy by the .(dministrator +o
bz tho Fire Stations
(e) "Fire Porcah means the Fire Force of Dadra and
Magar Haveli maintained uncer this ichd
(ce) "Local Authority" means a Village Panchayat
conctituted under the Daclra and Nagar Havelid -
Village Panchayats Regula+ion, 1965 (3 of 1965);
(£) "Officer-in-charge? of Pire Station ludes,
when 0’51Cﬁr—1n—charue is absent from the
Station or unable from illness or other cause
to perform his futics, the Rire Officer v
present at the Station who is next in the rank
- to such Officer;
(c) "Official Gazette" means +he Official Gazette
of Ll“‘dﬂﬂlnlSLrjilOn of Dadra and Nagar Haveli;
(n) - "Brescribed? means‘prescribeﬂ v rul es made

under this b ok Y

Maintenance of Fl“‘ Forces= A Fire Force to be called
&8s the Dadra and fagar Haveli Fire Force shall be
maintained by the Central Covermment for Sarvices in
ths local areas in wnﬁch this 4ct 1s in force.

Superintendence and Control of Fire Force,.-

(1) Superintenﬂence and Control of ths Fire Forece
shall vest in tha Director/Chief Fire Officer
and shall be carllgh on by him in accordance with
the provisions of thls uct ancd of any rules
ma~e thereunder.

(2)  Scministrator may annoint such OFfFfider as it

mady decn fit to assist the Director/Chief
Fire Of7icer in tho discharge of duties.

e Ll
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the Pire
rescribed
1 Pire Officer
¥ nlgtrator
an? thercuocn such g 2 DOVICLS,
functions and privilages of thao menbors of the

Fire Porce umiey thifs AT

{2) The Certificate referred to 1n suisaction(l)
chall cease to have ocffoot vhen the nerson nanad
thercein ceascs for any reason +o bhe a mimbgruef
the Fire Force and on his ceasing to be such
nombar, he/she shall forthwith surrondcer the
certificate to any officer empowered,to receive

(3) During any time of suspension, the powers,
functions, privilegas vasted in any member of the
Fire Force shall be in abeyance but such membears
shall continue-to be subject to the same discipline
and penalties as ha/she would have been, if he/

she had not been suspendeds o

auxiliory Fire Forcee (1) Whenever it appears
to the dministrator that it is necessary to
avgment the services it might raise an awdliary
Fire Force by cmployment Of volunteers on such
arcas and on such tems and conditiong as it may
deem : i Pyl

(2) Every such volunteser shall receive a certi-
ficate in the prescribed form, and shall have

the same powers and protection and shall bs liable
o all such cduties and pemaltics and ba subordi-
nate to the same authorities as member of the
ordinary Fire FOILCCe

Expenditure on Fire Forcee- The entire expandi=-
+ur~ in cornection with Fire Foree shall bz met
out- from the consclidatel fund of India.

conti a6 /=
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. . ceml coulpment as he dasms oroners
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(d) fOT"G3V1ﬁQ renﬁlas to B8rsong who haves given
‘notigd of £ire 4mA 48 Fhose who have ranlered
© effective SHrv1cas to the Pire Force on tha
occasion of fire in the JAischarge of their
r;'J:H:hrzs Uﬁaar Sﬁbtlbﬂ 25,
. ke . ;-u . ° . -.:‘
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.- R mf thﬁ memoe?s 0L the Flrﬁ Force;
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: Ul -~ ]
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P L A, (d)zfor sendan'mEHber Of bhe Fire Force with .
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5 *--&rea in which this Act is in forecs for the
come w e Ty purpose of fire Flghtlﬁg ‘in the neighbourhood
f quch llmlt: ."_.',_ N e
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Dowers OF Mombars of Fire Force on occasion of
Fira.-. (1) On the occasgion oFf in any arca in
which +his act is in forca, a mbyars of the Fire
Force who is in charge of the Flghting oparation
cn the spot M2y —

(a) remove or order any othor membzsr ¢f the Fire
Force to romove any pe L& prezence,
interferes with ¢r impeds the oneration for
extinguishing the fire or For saving life or

(b)

(c)

(c)

propert

doing a

reguire

el

ny street or nassage in or near which
1 A

o

]

nurpose of extinguishing fire, break
break through or pull down any premises
passage of hose or appliance or cause
be broken into or through or »null down
s little damage as possible;

tha authdrity in charge of water supply

in thq area O %egulate_%bejwater means 50 as
1 1

provi

place where £i
any stream, cistern, well or tank or from any

e water a

d sp=2 ied pressure at the

re has broken ocut or utilise from

®

available source of water whather public or
orivate, for the purpose of extinggishing or
‘limiting the spread of such fire;

(c) exercise the same powers £or dispersing an
‘assembly Of persons likely to obstruct fire
fighting operation as if he is the officer-~in
charge of a Police Station and as 1if such
assenbly is an unlawful assembly and sghall be
entitled to the same immunities and protection
as guch an officer in respect of the exercise
of such nowers:

(£) generally tekc such measures as may appear to
him to be neccessary for extinguishing fire or
for the protection of life and propertye.

(2) any damage done on the occasicn of fire by the
members of the Firz Forco in the due discharge of their
dutica shall be dacmod to be damage by fire within

the meaning of any policy of insurance against fire-.

contd..S/~
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2. Powers of Directer/Chief
agroenment for agsistance jg¥al 3
OfFficar may vith the pravious sanction of the
Governmmeont enter inte agrecement - ith any merscn who
employs or maintains parsonnzl or keep eqguipments
‘Ffor fire fighting purnose. TO sccure on such terms
as to payment or otherwise 2s may be provided by or
under the arm@ngenchis of the personnel or
cguipment or any other assistance for the purpcsec
of dealing with fire in any area in which this Act
is in force. '

2

3+ Preventive Measures. — (1) The Administretor may by
notification in the Cfficial Gazette reculre owners
or occupiers of premises in any arca or of any class
of premlses used which in its opinion are likely to
cause risk of fire, to take such precautions as may
be specified in such notifications.
(2) VWhere notification has been issued under sub-
section(i), it shall be lawful for the Director/Chief
Firc Officcr or any Officer of the Fire Force
autHorlscd by the Administrator in this behalf to
roct the removal of the objects or goods likely to
cause the risk of fire, to a place of safety and on .
failure of the owner or occupier to do so the
Dirﬁctot/Chl of Flre Officer or any such Officer may
after giving the owner or occupler a reasgonable
opportunity of meking the representation, selze,
detain or remove such objccts Or goodse.

contde«.9 /=
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mempber of the
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(b) Vhere no such agrecment can be reached, th

L LV o T Sl pe Ry B SRR L B S
soculsition of Flre Pightling Prooors
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Proivi ransfc
o) J‘;“;‘l‘ autho
L‘ o = 4Ty
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part with any fire fightlng progerty With

' (1) The
Rocuisitioninx "k
D"_T_rectc?rf"(lii‘-;:l- t - , 1_F i 11 = ominion it
- _rzlculgn-c_ T BT AT B G i ; - <'x : 2ol
f;linéeiwn > g0 to Ao £or tho purpeose of extingulsh
yis il S T o e ood gk e il N 3io7
ina Fire in any arca, requisition an? talie possession
OFJanv fire fighting propertvy in the posession ?j
any local authority or any institution or individual.

(2) As soon-as may be after the fire flgbtingﬁ '
opcration arc over, the Director{Chief Fire Officer
or the momber in charge of the fire fighting
operation, as the c@se mady be, shall rel ease t?e)
property taeken possession of under sub-section(l
from reguisition and restore the same to thé local
authority institution or individwl from whose
possession such property was takena.

(3) Where any fire fi
under sub~section (1)
owner
which

ghting property is requisitioned
¢ there shall be paid to the

of such property compensation the amount of
shall be determined in accordance with +hs
principles hereinafter sot out, that is to say -

(2) "here the amount of compensation can be fixed

by agrecment between the Director/Chief Pire
Cfficer and the owmer of the fire fighting

property, it shall be paid in accordance with
such agraement;

]

Dircctor/Chief Fire Officor shall refer the
mattaer to the Magistrate having jurisdictien
over the area in vhich the fire fighting
Droperty wvas kept and the Magistrate ghall
after hearing the parties and such other

PELsons as he deems necessary, fix the amount
Of comme

nsation taking in to consideration tiig
rent wiich the fire fighting property would
nermally fetch if rented out for a similar
pPUurposes The order of ths Maglstrate fiying
the amount of compensation sh2ll be Ffinal.

contd = :10f/"'
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Adcuisition of £lrs a
after making such i3 it
deshiis NSCeSEsLY 2L o rity
an opportunity to m2 gle]
Administrator is of ¢ of
officicnecy of the fi X
seuipment maintained by uthority is not
adecuate to moot the nomal recuirements of the aroa,

i strator may accul
of the leocal authr
tto a notice

i

2 the fire fighting
hy publishing in the
the cffzect that the

R=1d e such pronerty
conmansation, a copv of such notice

served on the local authority.

u

of HN ]
D
fu

5o 0

o Fn ™

Y then @ notice as aforesaid is nublished in the
al Gagmette, the proporty spccified in such
ehall on and from the begifnlng of the date
c¢h +the noticc is so published, vest absclutely
in +he Contral CGovernment frece from all encumbrances.

Principles and methoed of detérmining compensation. -
(1) The Dircctor/Chief Fire Officer or any Officer
L

r

aftor the publication of thec notice under sube
scction (1), of scction 16 determine . - L

“he amount of componsation payable in respect of the
fire fighting property based on the market value of
the pronerty on the date of publication of the said
notice, that is to say, the price which it would have

fetched in the open market if it had been sold on
that date, provided that before determining the amount
of compcnsation, the Director/Chief Fire Officer or

the Officer, as the case may be,shall giva the local
avthority an opportunity to state what in its opinion
is a fair compensation.

(2) The Dircctor/Chief Fire Officer or the Officer as
the caszs may be, shall after determining the amount

of compensation payable, give notice to the local
authority of the amount of compensation so detemined.

contd..11/c
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Reforonce o Courte = If &

to acecent the amount g0 Qg

in accordance with such LI

Dircctor,/Chis £Eieer o
caco may be . thec court
having juris 1 er th the
proncrty is situated and th after
Lhoaring the partiss and such othor persons as

it deoms noccssary detcrmine the amount of compan-
sation, vhich apnszars o it te be just, and in
Fixdng - the amount -9F co mpéndation -the court shall
hava rc::fﬂ +o the mdv%ﬁt valuh ‘of the nromerty
on the date 6f.issue of notics ‘roferrsd +to in

. sub~scction(1) of saction 16.

Wk
. i Ko

Jopzal. .. - Vhaore the Afministratcr or a local

authority is JQI'lCV"‘” by the flecision of the

court under sseticn 18, it may within thirty
Jdays from the date of such decisicn prefar an

anneal to the High 'Court. -
contd..12/-
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PEUALTIES
Penaliyy 0T violation of duty, =Tc.-
Any e mbar nf the Tire Tores who, -

(a) :f found to be guilty of any violation
of duty or wilful breach of any provisicn
of this Act or any rule or order meds
thareunder; oOr

(b) 1f found to b2 guilty of cowardicej or

(¢c) withdrews from the dutias of his office
or vesigns without permission or withoul

having given previous notice of aglsast
two monthsj or

(d) being absent on l=ave fails without
reasonable cause tO report himsz2lf for
duty on the axpiration of such lsaves; or

(2) accapts any othar employment or office
in contravention of ths provisions of
section 24,

shall bz punishabls w.th imprisonment which
may extend to three months or with fine which
may extend to an amoant not exceading three
months pay of such member OF with bothe.

Failurs to take precautions .= Whoever fails
without reasonable cause 10O comply wita any
of the requiremente specifizd in notification
$ssued under sub-section (1) of section 13 or
of a direction issu=2d undar sub-s=ction (2) of
that section shall ba punishable with fine
which may extend to one thousand rupees-s

Punishment for wilfully obstructing fire
fighting operations.~ Any person who wilfully
ohstructs or intarferes with any member of

+he Firs Force . who 18 engaged in fire fighting
operations shall be punishable with imprison-
ment which may extsnd ©O three months O

with fine which may extznd to one thousand
rupszs or with bothe
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- 4n the-presvention OT extingnishient oI

‘Genaral and MNigcellansous

Training Centrai- The Administra may establish
and ‘maintain ons O MOT< Lrainin Atres in the
tarritory for providing coursss of ipscructicn

- [ o B = R b

T b and
ch Ceutre.

may -close down Or ra~gstatbtlish any su
ay to other employments— o mamber of the Firs
Force -shall epgags in aiy employment or offics -
whatgsoever obthsr than his dutizs undar this Act
unless expressly permitied ta do so by ths
Diractor/Chief Firs Cifficers | -

Trensfar tO othar arsas- “The. Director/Chief
Fipe Officer or any Officer anthorised vy the |
Adminisirator in this bshalf may on #he occasion.

‘of a Fire or. other emergency in any nzighbouring

araa in which this Act is not in force, order

. tha despatch of ths membars of the Fire Force
- with nescessary appliances and equipments to
“carry on fire fighting operations in such

netghbouring areas and thereupon all the previ-
sions of this Act and the rules made thersunder
shall apoly to such area, during the period of
fire or emergency or during such period as the

‘Director/Chief Firs Officer may specifys
.'Enmlcyménf;bn:o£h3¢ duties.- It shall be lawful

for the Administrator .or any Officer: authorised
by him in this behalf tO employ the Tire Force
£0 any Tescue, salvage or other work for which
it is suitgble by reason of- 1ts training, appli=

. rances and gguipments. .

uLiabilitv'of Owner'bf.?fbpeftﬁ £0 pay compensa-

w

“fion.~ (1) Any person whose property catchas

f:re on account of any action of his own

~or .of his agent dons deliberately or negligently

shall be liable to pay compensation tO any other

_person suffering damages to his property on

neobunt "of any action taken under section 10
of tiis Act by any Officer mentioned thersed.
or any person acting undsr the authority of
such Officer. ' '

(2) 411 ‘cleims under sub-sasiicy {1
chall be referrsd to the Collamtsr witiin thirmy
days from the date when the damag: was CRUGH -

onElsen =
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31.

(3) The Collacuor ghtlly aftsr giving
the partiss an opportunity of e heul
determine ths amount of compsreation 4o
pass an orasr stating such amounsg end the
person liaple for the samne. ha oréars sO
passed shall bave +hs force 0f a decree of a

" p4v-l Court, znd shall be subject to an cppeal

%0 the District Judge bhaving jurisdiction over
the area in which the property is situatede

Inquiry into or.gin of fire and report to
Goverrment.~ Where any fire has occursd within
any arsa in-which this Act “s. in force, the
Collector shall ascertain the fact as to the
origin and cause of such fire in consultacion
with the Director/Chisf Fire Officer and shall
make a report therecn to the Administrators

: Powef +o obtain snformatione— ANy Officar of

tha Fire Force not balow the rank of an Officer~in-

‘Charge of a Fire Station may for the purposs

of discharging his dutiss under this Act, require
+ha owper Or occupier of eny building or other
prop2rty to supply information with raspset to
thz character of such building or other propertys
the available watsr supplies and the means of

" access therato and other material particulars
‘end such owaer Or occupier shall furnish all
the intformetion in bis possassion.

_power of entrys~ (1) The Dirsctor/Chief Fire
, Officer of'an{ member of the Firs Force autho-
-pised by him in

“this bahalf .may enter any of
the places specified in any notification for
the purpose of determining whether precautions
agaiast fire required to be taken on such
places have been sO takens '

(2) Bave as otherwise expressly provided
in this_ 4ct, no cléim shall 1ie against any’ :
person for compensation for any damage necessarily

' gaussd by eny entry made uhder sub=section (1)

" Gonsumption of watar.~ No charge shell bz mzde

by any 1ocalrautho:ity for water consumac IG {ire
flghting operations by the Fire Forzg2e

e 4
catitt.e L5/



file://��/JzL.i

b ]
M2
-

33,

34

35. .

]
t
s
=
s
£

ke 2

Ho_compensatian”for'intsrruyb;ct of
wveter enpolye- XNO anthority in-chergs cf
watsyr supdly in an &rea shall be 1li=pls

40 claim for compensation for damsge DY

recsor Of ahy intsrruption of supply ot
datar ocezsicnad oaly by complicnes of

such authority with the y2guirsment snecified
in clause (d) of section 10.

Police Officers to aide- sholl be the doty

[t il

T
"of tha Polics Officers of all renits o ald the

members of the Firs Foree in dlscharging thair
dutizss under thé aAct. '

Indemnity .~ To_suit, prosscution or other legal
procezdings shall 1is against any person for
anything which is in good faith done or intended
to be done %n pursnahes of this &ct cr any rule

or order made thersunder.

PowaTs 10O gake Ruless- (1) The Administrator may,
by notification in the 0fficial Gazatte, make rules
for carrying out the purposes of this ALct.

(2) In particular and without prejudice to
the genarality of the foregoing powers, such rules

may provide for :-

" (a) the number of grade of Officers and
mempars of the Firs Forcej

' (b) the mamner of appointment of marbers
of the Firs Forcej

(¢) the form of the certificate to be issued
0 the members of the Fire Foreej

(d) the conditions of service of the members
of tha Fire Force including thelr ranks,
pay and allowances, hours of duty and
leave, maintenance of discipline and
removal from Services

(2) the circumstances in which and the
conditions subject to which members
of the Fire Force may be daspabched
to carry on fire fighting oparatiens
in neighbouring areas beyond ths limits
of the area in which this 4ct is in
force;

contde 16/=




(£) tio= cohditions subj23% o which nanpsoes
of the Fire Foree H&F pa amulorad on
rascus; selvag? oY orher WOriks;
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